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REPORT OF THE DISTRICT COLLECTOR, NAGARKURNOOL DISTRICT
( RESPONDENT NO.1 ) }

. It is respectfully submitted that Sri.Vadthyavath Munya and another
have filed a application before the National Green Tribunal at Chennai
vide Application No. 22 of 2025 (S2) staﬁng that the respondent (6)
i.e., M/s Sri Sai Mines & Minerals as Violation of the conditions
stipulated in the environmental clearance and encroached the water
body for the operation of Quarry and directed to appear before the
Tribunal and to file reply along with supporting documents, if any.

. Further it is submitted that, accordingly the Executive engineer, I &
CAD, Nagarkurnool ( Respondent No.2) , the Assistant Director of
Mines & Geology, Nagarkurnool ( Respondent No.4 ) have been
requested to enquire into the matter and submit a fepbrt in order to
submission before the Hon’ble National Green Tribunal, Chennai.

. It is respectfully submit that the Executive - Engineer, Irrigation
Division-6, Kalwakurthy has submitted a report stating that the Joint
Inspection jointly =~ by Assistant Executive Engineer, Irrigation,
Veldanda, Deputy Executive Engineer, Irrigation Sub-Division - 4,
Kalwakurthy and the Thasildar, Veldanda along with Mandal Surveyor
has been conducted at Chedurvally of Veldanda Mandal. During the
Inspection the following observations were made:

i) As per ground Inspection the Tank Thirupathi Cheruvu having Geo

ID: 786110167258 and UID:7083190060 140i

Dist%lector

Nagarkurnool.
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ii) Accordingly during joint inspection, Lease area Demarcated with
respect to the tank.

iii). The Tank situated in Survey Number 69, the offset distance of the
quarry lease area is measured and marked or; the location sketch
map is enclosed ( Map-1).

iv). The Location sketch duly superimposed on village map is also
enclosed (Map-2).

v) After conducting the field survey it is seen that the tank fed by

water from the higher contours through‘ the feeder channel into
the tank and surplus weir is also existing.

vi). As per village map the Peddacheruvu is situated in survey number
69, in new Record of Rights (ROR) of Chedurvally Village, the Tank
extent is of Ac.34 —12 Guntas mentioned as Shikam Talab.

4. Further, it is respectfully Submitted that the Assistant Director of

Mines & Geology, (FAC), Nagarkurnool has submitted a report

stating that, as per the office records, M/s. Sri Sai Mines & inerals

has submitted EC-SIA/TG/MIN/273036/2022, Dt:17.02.2023

issued by the SEAA, Telangana, CFE-Order  No.1075-

MBNR/TSPCB/ZO-HYD/CFE/2023 & CFO-Order No.1075- MBNR/

TSPCB/Z0O-HYD/CFO/2023-63 Dt:25.04.2023 issued by the

Telangana State Polution Control Board, Zonal Office, Hyderabad.

Further M/s. Sri Sai Mines & Minerals has field revision application

Distric%r
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before principle secretary, Mines dept., Govt. (;f Telangana against

With draw of the grant order issued by the Director of Mines &
Geology, Hyderabad, the orders are awaited the matter.

5. Further, submitted that the office technical staff have attended joint
survey and inspection along with Mandal Surveyor and Girdawar
(MRI) O/o the Tahsildar, Veldanda to thé subject area and reported
that, at the time of inspection the Quarry lease granted and
withdrawn area of M/s. Sri Sai Mines & Minerals, Rep.by Sri
V.Sanjeev Kumar Quarry is observed that there is no workings, no
stock and no labor was noticed in the area.

6. Further it is submitted that, the Environmental Engineer, Pollution

Control Board, Hyderabad has also inspected and submitted a

inspection report stating the following:

a). Sri.Badthyavath Munya and Kon Reddy Ramaswami, residents of
Chedurpally Village of Veldanda Mandal have filed original application
No.22 of 2025 before the Hon’ble National Green Tribunal, Chennai
alleging that the unofficial respondent no.6 has encroached the
Thirupathi Cheruvu( Water Body). They are seeking directions to M/s
Sri Sai Mines & Minerals operations, stay the. operation of the
impunged Environmental Clearance issued No.6, among other reliefs.
b).M/s. Sri Sai Mines & Minerals ( Respondent No.6) is a Quartz and

feldspar mine situated at Survey number 76, Chedurvally Village of

District Collector
Nagarkurnool.
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c). Veldanda Mandal with Geographical coordinates 16.43'35.04"N
latitude and 78.36’27.78” E longitude.
d). The quarry site is surrounded by various land issues, including the
Thirupathi Cheruvu water body to the east, open agriculture lands to
the west and north and open lands to the south. Notably, the

Thirupathi Cheruvu water body is situated east of the proposed
quarry.

e). M/s. Sri Sai Mine & Minerals had not commenced any quarry
operations, nor had they initiated any developmental activities at the
site.

f). Further stated that, M/s Sri Sai Mines & Minerals (unofficial
Respondent No.6) has obtained Environmental Clearance (EC) from
the State Environment Impact Assessment Authority (SEIAA), Ministry
of Environment, Forest and Climate Change (MoEF&CC), Telangana
bearing EC Identificcation No.EC23BOO1TG139895, Dt:17.02.2023.
Furthermore, they have also obtained consent for e-stablishment (CFE)
and Consent for Operations (CFO) from the Respondent board vide
orders dated:25.04.2023 with the consent for Operations (CFO)
remaining valid until 28.02.2023. The respondent ‘Boérd. fnspected the
area on 21.02.2025 and found that the M.s.Sri Sai Mine & Minerals (
Respondent No.6) had not commenced any Quarry operations, nor

had they initiated any developmental activities at the site.

District Collector,

Nagarkurnool
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7 The Tahsildar, Veldanda has submitted a report that on verification
of Revenue Records it is submitted that the land in Sy.No.76 total to
an extent of Ac.39.31 gts situated at Chedurpally Village of Veldanda
Mandal was classified as SARKARI out of which an extent of Ac.10.39
gts is Government vacant land for which Quarry Lease for Quartz &
Feldspar over an extent of 4.047 Hectares (Ac.10.00 gts) was
sanctioned in favour of M/s Sri Sai Minés and Minerals. Rep by its
Mg.Partner Sri.V.Sanjeev Kumar vide Assit.Director (Mines & Gealogy),
Nagarkurnool Proceedings No0.1929/Quarry Lease/2016, dated:
03.06.2023 and the remaining extent was recorded in the names of
assignees of Chedurpally Village of Veldanda Mandal.

8. Further, the Tahsildar Veldanda and the ‘Deputy Executive
Engineer, Irrigation Sub-division-4, Kalwakurthy have inspected
Thirupathi Cheruvu and submitted that the Thirupathi Cheruvu is
located in Sy.No.69 with total extent Ac.(34.12) gts and recorded as
«Shikam Talab” in Revenue Records which is adjacent to the subject
land of Sy.No76 and the applicant boundary co-ordinates are more
than 50Meters from water body and hence Quarry area located in
Sy.No.76 does not come under FTL & Buffer Zone.

In view of the above submitted circumstances, i.t is requested the
Hon’ble National Green Tribunal may pass Directions or Orders deem
fit to pass in the matter.

District Collector,
Nagarkurnool.
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a | COGOVERNMENT OF TELANGANA
; LLECTORATE::NAGARKURNOOL

Lr‘NO-D1/355[2025
Date: 12.03.2025

From

Sri Badhavyath Santhosh, | A.S
Collector g Dist, Magistra’te' o
agarkurnop]. ,

To
1. The Asst Director, Mines & Geolo
Nagérkurnool District. =

‘g/fhe Executive Engineer,
‘ I1& CAD Department,

@agarkurnooD

Sub:- Nationa] Green Tribunal - Chennai - Nagarkurnool District —
Ve]d.and_a Mandal - Tirupathj Cheruvu, Chedurpally Village
Application No. 22. of 2025 (S2) - Filed by Sri Vadthyavath Munya
agld anogxer agamnst the Dist Collector, Nagarkurnool and ()
others — Request to file reply along with supportin documents —
Report Called for - Reg. o : "

Sir,

Ref:- Notice received from the Registrar, National Green Tribunal sitting
at Chennai, dt.24.02.2025 received on 03.03.2025.

-

ek kK ok

I invite your attention to the reference cited and it is inform that
Registrar of National Green Tribunal sitting at Chennai has informed that
Sri.Vadthyavath Munya and another have filed a application before the
National G'reen. Tribunal at Chennai‘ vide Application No. 22 of 2025 (S2)
stating that the respohdent (6) i.e., M/s Sri Sai Mines & Minarals as Violation
of the conditions stipulated in the environmental clearance and encroached the
water body for the operation of Quarry and directed to appear before the
Tribunal and to fie reply along with supporting documents, if any.

Therefore, you are directed to inspect the Tirupathi Cheruvu situated at
Chedurpally Village of Veldanda Mandal and submit reply/report to the
Telangana State Pollution Controal Board, Hyderabad so as to file reply/report
to the Natinal Green Tribunal Chennai, in application No. 22 of 2025 (S2)

under intimation to this office.

Yours faithfully,
‘ ‘ Sd/-
Encl: As above For Collector,

Nagarkurnool District

J
4

l,/ / Attested;/f/

Superintendent-D,
o
Collectorate,Nagarkurnool

& Scanned with OKEN Scanner




1 |

GOVERNMENT/OF TELANGANA
IRRIGATION& CAD DEPARTMENT

2 From, To,
‘3‘ Sri G.Sreekanth,B.Tech,DCM., The Collector & District Magistrate,
: Executive Engineer, - Nagarkurnool,

Irrg Division-6, Kalwakurthy

Lr. No. EE/ ID-6/ KLKY/DEE/AE/ 113" Dt: 2L /04/2025 '
i, @ )

eruvu, Chedurpally Village, Application No.22 of 2025(S2)- filed by Sri Vidyavath Munya

ahd other against the District Collector, Nagarkurnool and (5) others- Request to file reply

2. Notice Received from the RegistéT, National Green Trimmng at Chennai,
dt.24.02,2025 received on 03.03.2025.

3. Joint Inspection Report Dated: 27.03.25
4.7T0 letter No EE/ID6/KLKY/ 117 m dt 10-04.25

R K koK KoK Kk

In compliance to the instructions vide ref 1% cited, the Joint Inspection report on the
above subject matter is submitted to the Member Secretary, Telangana State Pollution Control
and Environment Engineer, Regional Office Hyderabad vide ref 4" cited. As such, | here with
submitted Joint Inspection report in respect of Thirupathi Cheruvu situated at Chedurvally
village, Veldanda Mandal, Nagarkurnool District and a letter addressed to the Member
Secretary, TSPCB and Environmental Engineer, Regional Office, Hyderabad vide ref 4" cited for
ready reference and further course of action.

- This is favor of information and necessary action.

Yours faithfully, .

e tue ngilhe /L{/&/

Ifkig |on Division No.6

Kalwakurthy
Cadogot- 1ot Tnafedion noft / @; Y

(3 scanned with OKEN Scanner
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L GOVERNMENT OF TELANGANA
- IRRIGATIONS& CAD DEPARTMENT
]
5”1 From A
sri G.Sreekanth,B.Tech,DCM., 1. The Member Secretary
Executive Engineer, = ° . Telangana State Pollution Control Board
Irrg Division-6, Kalwakurthy .

Hydearabad
2. Environmental Engineer
Regional Office, Hyderabad

Lr. No. EE/ ID-6/ KLKY/DEE/AE/ {12 ™

Dt: /04/2025

Sir,

E "‘,'
sub: National Green Tribunal — Chennai-Nagarkurnool District- Veldanda Mandal-Thirupathi

Cheruvu, Chedurpally Village, Application No.22 of 2025(52)- filed by Sri Vidyavath Munya
and other against the District Collector, Nagarkurnool and (5) others- Request to file reply
along with supporting documents- Submission of Joint inspection Report for- Reg

Ref: 1. District Collector, Nagarkurnool- Lr No. D1/355/2025 Dated:12-03-2025.

2.Notice Received from .the Register,

National Green Tribunal sitting at Chennai,
dt.24.02.2025 received on 03.03.2025.

3. Joint Inspection Report Dated:27.03.25

i - o ok ok ok ok ok
%
With reference to the subject cited above, the joint Inspection report in respect of
h .
Thirupathi Cheruvu situated at Chedurvally village Veldanda Mandal, Nagarkurnool District as

directed by the District Collector, Nagar Kurnool vide ref 1 cited for favour of information and
taking further necessary action.

Yours faithfully,

(o ive/E gl l\'\iW
Irrigatioh Division No. 6

Kalwakurthy

y 5o

(3¢ Scanned with OKEN Scanner
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JOINT INSPECTION REPORT

° Date of Inspection: 27703 1.0L1"

Sub: | & CAD - Dept - Joint Inspection of Thirupathi Cheruvu (Pedda Cheruvu as per village
map? situated in Chedurvally (Vg), Veldanda (M), Nagarkurnool Dist —~Regarding NGT
application No.22 of 2025(52)- Report submitted-Reg.

Ref: 1. Collectorate — Nagarkurnool vide Lr No. D1/355/2025, Dt:12.03.2025.
2. Notice Received from the Registrar, National Green Tribunal Sitting at Chennai,
Date:24.02.2025 Received on 03.03.2025.
3. F.N0.4/TSPCB/EC/SEIAA/General/2015, Dt:11.06.2020.
4. Lr.No. DEE/ISD4/KLKY/337, Dt:20.03.2025.

2 AT E ]

With reference to the subject cited above, we have jointly inspected the site
ondt: 27°3-15jtyated at Chedurvally village,Veldanda Mandal, Nagarkurnool District.

Duringthe inspection,the following observations were made:

1. As per ground inspection the Tank Thirupathi cheruvu having Geo Id: 786110167258 and
UID: 70831900601401.

2. Accordingly during joint inspection, Lease area Demarcated with respect to the tank.

3. The Tank Situated in Survey number 69, the offset distance of the quarry lease area is

measured and marked on the location sketch map is enclosed {Map-1).
4. The Location sketch duly superimposed on village map is also enclosed (Map-2).

5. After conducting the field survey it is seen that the tank fed by water from the higher

contours through the feeder channel into the tank and surplus weir is also existing.

6. As per village map the Peddacheruvu is situated in survey number 69, in new Record og

Rights(ROR) of chedurvally village the tank extent of 34Ac-12Guntas mentioned as

shikam Talab.

Assistant Executive Engineer Mandal Sura»\v oF,

Irrigation Section,Veldanda Veldanda
Dg_‘(;})t'ty Executive Enginecr, Tahstfar
lrrgSub-Division»4,Kalwakurthv Veldanda
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State Level Environment Impact Assessment Authority (SEIAA)
Telangana State
Government of India
Ministry of Environment, Forests & Climate Change
A-3, Industrial Estate, Sanathnagar, Hyvderabad- 500 018,

-

F.No.4/TSPCB/EC/SEIAA/General/2015- Dt:11.06.2020.

AMENDMENT TO ADDITIONAL GUIDELINES FOR PROCESSING
MINING PROJECTS BY THE SEIAA & SEAC, TELANGANA

During the meeting held on 11.06.2020, after due deliberations the following amendments

to the additional guidelines are decided for considering mining projects by SEIAA,

]

Telangana:

$ The minimum distance (aerial distance - as crow flics) from the boundary of mine lease

area should be as follows:

o Nearest human habitation : 200 mts.

o Nearest water body : 50 mts.

Reserve Forest : 50 mts.

(o}

o 0=24
CHAIRMAN
SEAC, TS. SEAC, TS.

SEAC, TS.

-~

(ol N 1O Syl
TR AWRTITS - .. - —— l"itljmlﬁlh‘r
WILIYIDL, SE ET?\ﬁ/ MEMBE;; LR/ LINLTEOMY

SEIAA, TS. || ob 900 SEIAA,TS.™ SEIAA, TS.
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-
TELANGANA IE%UTTON CONTROL BOARD
s REGION FFICE: HYDERABAD
o~ 4th Floor, Spoorthi Bhavan, Opp: Metro Pillar No.1202, Hyderabad

W Collectorate Complex, Lakdikapul, Hyderabad-500 004.. e-mail: ee-hyd-
tspch@telangana.gov.in

Lr.No, 1/TGPCB/ROH/ NGKL/NGT/2025- 6% Date:01.05.2025

The Collector & District Magistrate,
Nagarkurnool, Nagarkurnool District.

Sir,

Sub: TGPCB — ROH — Tirupathi Cheruvu, Chedurpally Village Application No. 22
of 2025 (SZ) - Filed by Sri Vadthyavath Munya and another against the
District Collector, Nagarkurnool and (5) other - Request to file reply along ' .“'-

Collector, Nagarkurnool.

It is kindly submitted that B;adthyavath Munya and Kon Reddy Ramaswami,
residents of Chedurpally Village, Veldanda Mandal, Nagarkurnool District, have filed
Original Application No. 22 of 2025 before the Hon'ble National Green Tribunal,
Chennai alleging that the unofficial respondent no:06 has encroached the Tirupathi

? ZReruvu (Water Body). They are seeking directions to M/s. Sri Sai Mine and Minerals

(Respondent No. 6) to halt all ongoing construction activities related to quarry

% operations, stay the operation of the impugned Environmental Clearance issued to

Respondent No. 6, and impose environmental compensation on Respondent No. 6, §

among other reliefs.

Vide reference citéd, the office of the District Collector, Nagarkurnool vide letter
dated:12.03.2025 directed the Asst Director, Mines & Geology and the Executive
Engineer, I&CAD Department of Nagarkurnool District to inspect the Tirupathi Cheruvu
situated at Chedurpally*Village of Veldanda Mandal and submit reply/report to the
Telangana Pollution Control Board, Hyderabad so as to file reply/report to the Hon'ble

NGT in OA No.22 of 2025.

In this regard, the following is submitted:

1. Sri Badthyavath Munya and Kon Reddy Ramaswami, residents of Chedurpally
Village, Veldanda Mandal, Nagarkurnool District, have filed Original Application
No. 22 of 2025 before the Hon'ble National Green Tribunal, Chennai alleging
that the unofficial respondent no:06 has encroached the Tirupathi Cheruvu

(& Scanned with OKEN Scanner
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(Water Body). They are seeking directions to M/s. Sri Sai Mine and Minery 09

(Respondent No. 6) to halt all ongoing cons

operations, stay the operation of the impugned Environ
to Respondent No. 6, and impose environmental compensation on Respondent >
D

truction activities related to quarry
mental Clearance issued

No. 6, among other reliefs.

2. In the above-captioned matter pendin
Tribunal (NGT), the District Collector, Nagarkurnool District has been
the 1% Respondent, and the Member Secretary, Telangana Pollution Conirol
Board has been arrayed as the 5" Respondent.

3. Pursuant to the above, the Telangana Pollution Control Boar
report dated 22.02.2025 to the Hon'ble National Green Tribunal. A COPY of the
said report is enclosed herewith,

g before the Hon'ble National Green | e
arrayed as ‘*-.

d has submitted 2

In view of the above, as the Teléngana Pollution Control Board has already
submitted a report dated:22.02.2025 before the Hon'ble National Green Tribunal /(f’g)
and submission of another report by the Telangana Pollution Control Board on-behalf

3

4

of other respondents is legally may not permissible. %
e g

€4

Hence, the District Collector, Nagarkurnool is kindly requested to instruct the
concerned to take necessary action to submit the report to the Counsel for the Staté
of Telangana, Chennai (Smt H. Yasmeen Al Advocate, mail
ID:advyasmeenali@gmail.com, hyasmeenali@gmail.com; yabaali1993@gmail.com;
Mobile No.9840538580, 044-25344868, 044-47193095/ Ms. Niveditha, Junior to the
Standing Counsel — 7358194677), so as to file the report before the Hon'ble NGT,

Chennai.

Submitted.

Yours faithfully,

Encl:
1. Copy of the report dated:22.02.2025 filed by the TGPCB before the Hon'ble NGT.

2. Copy of the report dated:10.04.2025 submitted by the Executive Engineer,
Department. -

1&CAD

TGPCB, Board Office, Hyderabad for kind information.

Copy submitted. to the Member Secretary,
Nagarkurnool District for kind information

Copy submitted to_the‘Asst Director, Mines & Geology,

and necessary action.
r, I & CAD department, Nagarkurnool for kind

Copy submitted to the Executive Enginee
information and necessary action.
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6{‘\ 35,, BEFORE THE NATIONAL GREEN TRIBUNAL -
& ) SOUTHERN ZONE, CHENNAX
? ORIGINAL APPLICATION No. 22 OF 2025 (S7)
~ INTHE MATTER OF:
Vadthyavath Munya,
Telangana & another, ’ Applicant(s)
| Versus
The District Collector & District Magistrate,
Telangana & Ors. Respondent(s)
REPORT OF THE TELANGANA POLLUTION CONTROL BOARD (R5) '
|
RUNNING INDEX
l\?cl). Particulars rage
u Nos.

1. |Report of the Telangana Pollution Control Board dated - 22.02.2025 | 1-3
(Respondent No. 5).

2. | Annexure-I - Environmental Clearance Order dated 17.02.2023 issued
| by the State Environment Impact Assessment Authority (SEIAA), Ministry
| of Enwfonment, Forest and Climate Change (MoEF&CC), Telangana to
M/s. Sri Sai Mines & Minerals (4.047 Ha, Mining of Quartz & Feldspar),
Sy.No.76, Chedurpally (V), Veldanda (M), Nagarkurnool ~ District
(Respondent No. 6). '

3. | Annexure-II — Consent for Establishment (CFE) Qrder dated 25.04.2023 | 17 - 21

issued by Respondent Board to M/s. Sri Sai Mines & Minerals (4.047 Ha, _

Mining of Quartz & Feldspar), Sy.No.76, Chedurpally (V), Veldanda (M),
Nagarkurnool District (Respondent No. 6). ‘

4. | Annexure-III — Consent for Operation (CFO) Order dated. 25.04.2023 | 22 -25
issued by Respondent Board to M/s. Sri Sai Mines & Minerals (4.047 Ha,
Mining of Quarz & Feldspar), Sy.No.76, Chedurpally (V), Veldanda (M),

Nagarkurnool District {Respondent No. 6).
5 | Annexure-IV — Hon'ble NGT, Chennai Order dated 31.01.2025. ‘ 26— 2ﬂ

‘ Place; Hyderabad
Date: 28-02-2025.
COUNSEL FOR RESPONDENT No.5
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JORT DATED:22.02.2025 OF T%%;N
AARD (R — 5) IN OA NO:22 OF 2025 FILED BY \ADTHYAVATH MUNYA

JAND KON REDDY RAMASWAMI, R/O. CHEDURPALLY VILLAGE
/ /ELDANDA MANDAL, NAGARKURNOOL DISTRICT.

1t is kindly submitted that “adthyavath Munya and Kon Reddy Ramaswami, residents of
Chedurpally Vil|égé, Veldanda Mandal, Nagarkurnool  District, have filed Original
Application No. 22 of 2025 hefore the Hon'ble National Green Tribunal, Chennai alleging

that the unofficial respondent no:06 has encroached the Tirupathi Cheruvu (Water Body).

They are seeking directions to M/s. Sri Sai Mine and Minerals (Respondent No. 6) to halt

all ongoing construction activities related to quarry operations, stay the operation of the
Respondent No. 6, and impose

impugned Environmental Clearance issued to

environmental compensation on Respondent No. 6, among other reliefs.

In this regard, following is submitted:

1. M/s. Sri Sai Mine and Minerals (Respondent No. 6) is a Quartz and Feldspar mine
stuated at Survey Number 76, Chedurpally Village, Veldanda Mandal,
Nagarkurnool District, with geographical coordinates 16°43'35.04" N latitude and
78°36'27.78" E longitude.

2. M/s.. Sri- Sai Mine and Minerals (Respondent No. 6) has obtained Environmenta!

Clearance (EC) from the State Environment Impact Assessment Authority (SEIAA),
e (MoEF&CC), Telangana, vide

7.02.2023. This clearance is for
Number 76, Chedurpally

Ministry of Environment, Forest and Climate Chang
EC Identification No. EC23BO01TG139895, dated 1
the proposed Quartz and Feldspar mine located at Survey

Village, Véldanda Mandal, Nagarkurnool District, spanning an area of 4.047

hectares, with approved maximum production capacities of Quarz — 70,434 TPA

and Feldspar - 70434 T PA. (Annexure = I)
3. Subsequently, M/s. Sri Sai Mine and Minerals
Consent for Establishment (CFE) and Consent for Operations (CFO) from the

Respondent Board vide orders dated:25.04.2023, the Consent for Operations

(CFO) is valid up to 28.02.2028. (Annexure = 11 & III)
the unofficial respondent no:06 has encroached the

} and seeking directions to M/s. Sri Sai Mine and
halt all ongoing construction activities related to

(Respondent No. 6) has also obtained

4, The petitioners alleging that
Tirupathi Cheruvu (Water Body
Minerals (Respondent No. 6) to
quarry operations, stay the ope
issued to_Respondent No. 6,

Respondent No. &, among other reliefs.
5. The Board Officials inspected the area on 91.02.2025 and cbserved the following:

ration of the impugned Environmental Clearance

and impose environmental compensation 0N

(¥ Scanned with OKEN Scanner




o {9- . .6.' o
2 F&ES »
e o
a) M/s. Sri Sai Mine and Minergg (Respondent No. 6) fs a Qu\.-:nl:: and Feyy, @ {.@’“ &é" %5\ &
mine situated at Survey number 76, Chedurpally Vt}lage, i 6::;3 Mang,® é? &89(\
Nagarkurnool District, with geographical coordinates 35.06" 3 oo é,f’\
i 5
latitude and 7g036'27.78" E longitude. . - ;
ed by various land Uses including the Thirupathi \m‘g’
jands to the west and Q

b) The quarry site is surround
' Cheruvu water body to th _
rupathi Cheruvu water

north, and open lands to the south. Notably, t S
body is situated east of the proposed quarry. A photograph © nding

. rrou
body, which provides a visual representation of the sufm

environment, is appended below for reference:

¢ east, open agricultural
he Thi

M/s. Sri-Sai Mine and Minerals (Respondent No. 6) had not commenced
any quarry operations, nor had they initiated any developmental

activities at the site.

In view of the above, it is respectfully submitted that M/s. Sri Sai Mine and Minerals
t No. 6) has obtained Environmental Clearance (EC) from the State
Ministry of Environment, Forest and

Identification  No.

(unofficial Responden
Environment Impact Assessment Authority (SEIAA),
Climate Change (MoEF&CC), Telangana, bearing EC

EC23BO01TG139895, dated 17.02.2023. Furthermore, they have also obtained Consent
FO) from the Respondent Board, '

for Establishment (CFE) and Consent for Operations (C
vide orders dated 25.04.2023, with the Consent for Operations (CFO) remaining valid

until 28.02.2928.
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%?.7 0;(& espo ndent poard Inspected the area 03171,02.2025 and found that the M/s. St Sal
Y S /
P O i espandent No. 6) had n
%, % fo ond Minerals (ResP | ) had not commenced any quarry operations,
%, %': «r had they initiated any developmental activities at the sjte,

light of the foregolng, the Respondent Board hereby undertakes to fully comply with
oy directions of orders that the Hon'ble NGT may deem fit to pass in this matter.

e

place: Hvderabad.

pate; 22:02.2025. : ﬁé“—éu' Q?
ENVIRONMENTAL ENGINEER

ENVIRONMENTAL ENGINEER
Telangana Pollution Control Board '
Reglonal Office, Hyderabad,
4th Floor, Spoorthi Bhavan,
Hyderabad Collectorate Gomplex,
Lakdikapul, Hyderabad-500 004,
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GOVERNMENT OF TELANGANA
DEPARTMENTOF MINES & GEOLOGY .

FI'ON : "
B. o o,
/\s:t’ c;;‘;?ézl-::nn}a;:;‘{ M.Se., The Collector & District Magistrate,

i ro nes & Wit £ " :
N“Bﬂl’kUmool. & Geology(FAC) Nagarkumool

LeN : Lease/2016, D1:08.05,2025

al- Chennai-Application No.22 of 2025

and (5) othersT irupathi  Cheruvuy,
against the Dist

Sub:-Mines &Quarrics- National Green Tribun
(S2)- Filed by St Vadihyavath Munyn
Chedurupally  Village- Veldanda Mandal  NagatkurnoolDist-
Collector, Nagarkurnool « Report called for- submitted-Reg.

Refi-1.Lr.No.11/355/2025, from the Colleetor &Dist.Magistrate, Nagarkurnool,

2.Report of this office technical stafl Juint Inspection d1:22.04.2025 &02.05.2025.

!
LR &2

1 invite kind attiention to the subject and rc{cr{'ncc cited w
Magistrate Nararkurnool has informed that the Sri Vadihyavath Munya and (5) others have
filed an application before the National Green Tribunal/at Chennai vide application No.22 of
2025 (S2) stating that the respondent (6) i.c., M/s.Sr Sai Mines & Minerals has Violation of the
conditions stipulated in the environmental clenrance and encroached the water body for the

operation of quarry and dirccted to file reply along with supporting documents,.

herein  the Collector &Dist

In this conncction it is submitted that, as per this office records M/s. Sri Sai Mines &
f Quarry Lease fer

Minerals Prop. Sri.V.Sanjeev Kumar has filed an application for grant o
Quanz & Feldspar over an extent of 9-00 H in Sy.No.76 of Chadurpally village, Veldanda
mandal of Nogrkumool District. The Asst. Director of Mines & Geology, Mahabubnagar through
Letter No. 1929/Q L/2016, Dt.19.04.2016 while forwarding one set of application along with
the Thasildhar Veldanda 1o furnish report of Extent of Land, Classification of
Tank ,Lake or lrrigation Source, proximity to habitation , whether
mining will affect habitation and also whether mining will affect agriculture in nzighbering
Jands along with sketch and also to issue no objection certificate so as to enable this office to

submit report in the matter to the Director of Mines & Geology, Hyderabad.

map requested
Land, Proximity to FForest,

The Thasildhar Veldanda vide Letter No. B/73172015, Dt, 26.04.2016 has informed that,
the total extent of land 39-31 in Sy.No.76 of Chadurupally village is Govt. Land and further
informed that during physical enquiry it is revealed that the admeasuring extent 10-00gts land is
available for mining, remaining surrounding lands are already assigned to various
persons.Further, it is reported that there is no Forest arca near by the proposed mining site, there
is one Kunta located at adjacent from the proposed mining site at o distance of approximately
172km, and mining in the area will not affect the habitation and agriculture in neighbering lands.
The Tahsildar, Veldanda Mandal finally recommended to grant the Quarry lease. Further, it is
reported that the assignees of the said land have willlully handed over/ lease their assigned land

to Sri. V.Sanjecy Kumar,

This office, initially submitted proposals to the Dircctor of Mines and Geology
Hyderabad vide File No.1929/QL/2016, Dated.21.05.2020 for grant of Quarry Lease over 'u:.
extent of 4.047Hect in Sy No. 76 of Chedurpally Village, Veldanda Mandal of Nug’\rkumc;ol
District and later the applicant LOI vide Notice No.12583/R2-3/2021, Dated.31.03 :)0’)'7 \was
issued for the reduced extent of 4.047 Heets(Ac10.0Gts). The applicant subse ;xel;\l i ;-— '!l':'-"
statwtory clearances issued by various authoritics and requested for (h.q. y S;’ m;}}ﬁ'"
Lease.The Director of Mines and Geology. Hyderabad has issued grant OISC;“::; of Q”ﬂb
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QLANGKLAOI2300804, Dated.30,05,2023 for n perlod of (20) yewrs und the
exeeuted vide this oftice Procecdings No.1929/QL2016, Dited.03.06.2023. {

In this connection, it fs submitted that os per this oftice records, mcviuuslgd h“q%
Shashi Kumar has filed PL application miwd necordingly, the Government vide G.O. \tl; &
96, Indl.. & Comm., (M) Dept., DU 10-09:2013 hay granted Prospecting License for Qu.;r‘/. :
Feldspar over an extent of Ae, 10:00 in Sy, No, 76 of Chedurpully (V), Veldanda (M) 0

Nagarkumool District (Estwhile Malabubnagar District) in favour of Sti €. Shashi Kumar for

iod of ; "N & CGe ide PProc. No.
a period of (2) years. The Asst. Direetor of Mines & Geology. Pvtuimtmblmgur.v:
L ing License deed for a period ol (2) yenrs

1251/PL72002, D 26-12-2013 excented the Prospect :
L., from 26-12-2013 10 25-12-2015 in fuvour of Sri C. Shashi Kumar.

jease devd was

Meanwhile. Sri C.Shashi Kumar filed W.1%.26300 of 2022 challenging the inaction of the
. Government for grant of interim orders in the statutory revision filed by Sri C.Shashi Kumar
against the rejection orders on his Quarry Lease application in the above arcarcjection “""’.‘5
issued by the Dircctor of Mines and Geology, Hyderabad dated.25,01.2022 vide D.Dis.
Proceedings No.12583/R2-3/2021-4. The Hon'ble High Court of Telangana while disposing the
sald Writ Petition vide it's order dated,21.06.2022, dirccted the Government fo dispose the
revision petition within a period of (06) weeks from the date of reccipt of the order and dirccted
the Director of Mines and Geology, Hyderabad not to take further steps to grant Quarry Lease in
favour of 3rd parties till the disposal of the revision petition.

In compliance of the Hon'ble High Court orders dated.21.06.2022 passed in the
W.P.N0.26300 of 2022, the Dircctor of Mines & Geology, Hyderabad vide Proc. No. 12583/R2-
32021, Dt 06.06.2023 has withdrawn the grant order issued vide Proc. No.
QL/NGKL/LOI2300804, Dated.30.05.2023 to M/s Sri Sai Mines & Minerals treating it as null
and void as the grant orders in favour M/s Sri Sai Mines & Minerals issued under mistake of fact
and the Dircctor of Mines and Geology, Hyderabad also issued orders that the consequential
exccution orders of Assistant Director of Mincs and Geology, Nagarkumool vide Proceedings
No.1929/QL/2016, Dated.03.06.2023 also becomes in fructuous,

As per this office records, M/s.Sri Sai Mines & Minemls has submitted EC-

SIA/TGIMINI273036/2022, Dt:17.02.2023 issued by the SEIAATelangana, CFE-Order No.1075-

T MBNR/TSPCBI/ZO-HYD/CFE023,D1:25.04.2023 & CFO-Order  No.1075-MBNR/TSPCB/ZO-

. IIYDICFO/2023-63, D1:25.04.2023 issued by the Telangana State Pollution Control Board, Zonal Office,

Hyderabad. Fusther M/s.Sri Sni Mines & Minerals has filed revision application before principle

secretory, Minvs dept. Govt, of Telangana against withdeawal of the grant order issued by the Director of
Mines & Geology, Hyderabad, The orders are awaited the mauter.

Through the reference 2™ cited, this office technical staff have atiended joint survey
and inspection along with mandal Surveyor and the Girdavor{MRI) O/o Tahsildar Veldanda
mandal to the subject area and reported that, at the time of inspection the Quarry lease
granted and withdrawn area of M/s Sri Sai Mines & Minerals, Rep. by Sri V. Sanjeev
Kumar Quarry isobserved that, there is no workings, no stock and no labour was

noticed in the area,

This is submitted for favour of kind information.

Yours fuithfully,

_Asst. Directo? of Mines &Geolbgy,(FAC)
Nagarkurnool District.
@ﬁibb\"""’
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of Kind

information,
Copy submitted to the Deputy Director of Mines & Geolagy, Ilyderabad for favour of
kind information.
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A ,‘:‘?‘/ 731 /205 TAHSIL OFFICE 2 VIELDANDA 2uloyly,

s Dt 26 012000+ s
hnﬁ‘-&\ﬁiulu T ) ’ : g Aty
T_“hs"\'ﬁl‘.\’vel\hmd;‘ e Asst, Dieelor Mines & Grology *° % wt
Sir, Malwbubnagar '

Suby. t\-lhws SMinoralse Veldanda mandal- Chudurpnily  villoge =
SyNo.76 (9:00) hwevtms in the nlts of Chedurpally villnge ~
Crant of quiarry Temse (e Quariz & Feldspur nnme of Sel.V.Sanjeey
Kumar M/s 8el Sal Mines & Minerals - proposals ~stibminted-Iey.

Refs 1. Ao /s Sri Sai Mhies & Minerals, Pror.Sel. V.5nnjecy Kumaf,

dt194.16,
2.0.0.Ms.Nod, Revenue (Assil) Deptadt 191,13,
3.A.D(Mines& Golugy) M'Nagar £.Na.1929/0QL/16dt.) 9.4.16

GO0
| invite kind atiention lo the subject elted and submil that the n ppl[calion
grant of qunrry

filed by Sri.V.Sanjecv Kumar M/s Sri Sai Mines & Minerals regarding
ar in sy.No.76 9-00 hectors Chedurpally village. On verllication

d.,)&m for Quortz& Feldsp
and inspaction of the subject land bearing Sy.No.76 Chedurpally village, along with
1s found that the propos

. ‘9 Village Revenue Officer Cheurpally and Mandal Surve,
Jand bearing sy-No.76 extent 9-00 heclors located at 6km from Chedurpally the subject
Q"Y Jand bearing sy.No.76 Cheudurpally village is surrounded by hillocks, comprising ©

rocks and boulders.
On verificatio

\\L extent 3931 gts is classified as Govt.
‘)-\" The other details are as here under:-

1. Extentof Land 3931 in Sy.No.76 Chedurpally village.
ification of Revenue records

/Gairan/K.K on ver
reudrpally village is a Govt.Land,

n of the Revenue records the said sy-No.76 admeasuring

land.

n of land param Pogu

2) Classificatio
d bearing in Sy-No. 76Cl

* ‘the said lan

"3.A) Proximity to .
. Forrest No Forestarea near by the proposed mining site.
ed at adjacent from the proposed

d. Tank:. There are on¢ kunta locat
distance approximate V2 KM
Proximity to habitation: The propoued mining site is at o distance of 6 km from

habitation.
Whether mining will affect Habitatlon: Not effected
11l affect agriculture in neighboring lands: Not affected

Whether mining W
Further it is _sybm‘tted that during the physical enquiry it is revealed that
the admeasuring extent 10-00.gts land is available for mining, remaining surrounding

Jands are already assigned lo various persons.
covered with hill and rocks. it is not convenien for

Howaver the Tand are
agriculture, 50 assignees 5ri. Vadthvath Ramulu S/0 Gunya Sy.No.76/ 2-09, 76/3 (2-11)
Rathlvath Beekya S/0 Valya Sy.No. 76/6 (2-00), Jarpula Banya S/o Jagya Sy.No. 76
(3-00), Yerkula Meenaiah S/o Sayanna sy.No.76/10 (1-00) Jarpula Doli W/o Banya
5y.N0.76/10 (1-00), Jarpula Bagya S/o Hariya Sy.No.76/9 (1-00) are given a statement/

Affidavit stating they are willfully handover/ lease the aforesaid land to to Sri

Y .Sanjecy Kumar.
roughly verilying all the above mentioned criterin, 1 here by

Alter tho
recommend for issue of NOC for quarry lease in favour of Sri.V.Sanjeey Kumar M/s Sri

Sai Mines & Minerals to an extent of 9-00 hectors in S
y.No. 76 Cheud
extent of (9-00) Hectors. The following records and documents is her: \:ft;??n:gef ;:;

perusal.

4.

o

Yours faithfully
AN

Encl:- Location sketch
C_g‘ I
Tahs Ahasilde.

vV
Jb/ﬁdm 3 aands
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GOVERNMEN‘I‘ OF TELANGANA
DEPARTMENT OF MINES g GEOLOGY::HYDERABAD
Memo No.gcsfpfzom_z Date: 23.07.2022

Sub:-
b:-Drawing Branch- Minimum distance ( aerial distance or as crow flies)

from boundary of the ML/QL arcas in respect of Nearest habitation,

Nearest water body and Reserve for ideli i
> forest - Guidelines issued by SEIAA
SEAC Telangana- Communicated - Reg. i ¢

Ref:-  Guidelines issued b
Yy SEIAA& SEAC Telangana vide F, No
4/TSPCB/EC/SEIAA/Generai/ZO15 Dated 11.6.2023.

The attention of the all the DDM&Gs and ADM&Gs of the state i
2 S drawn to
the subject cited and informed

i that the SEIAA& SEAC Telangana vide F. Mo
4/T SPCBIEC!SE!AA/GeﬂerallzolS Dated 11.6.2020 (Copy enclosed) issued
guidelines on minimum distance ( aerial distance or as crow flies) from boundary of

the ML/QL areas in respect of Nearest habitation, Nearest water body and Reserve
forest which are as follows:

* Nearest Human Habitation 1 200 Mts
* Nearest Water Body 1 50 Mts
+ Reserve Forest : 50 Mts

In view of the above all the DOM&Gs , ADME&Gs , In-charge
ADM&Gs, Supervisors and Surveyors are hereby directed to adhere to the
guidelines issued by SEIAA& SEAC Telangana as informed above and prepare the
maps duly following the above guidelines. Further they are also directed to follow

the said safety distances while identifying the QL areas for proposed auction in
future.

Sd/- M. Venkateshwarlu JDM&G (FAC)
For Director of Mines & Geology.

// Attested //

\
for Director of MineS and Geology

To

The Dy. Director of Mines & Geology, Warangal, Hyderabad and Nizamabad.

All the Asst. Directors of Mines and Geologys and in-charge Asst. Directors of Mines
and Geologys in Sate ;

All Supervisors/Surveyors of Hyderabad region through concerned
DDM&Gs/ADM&Gs. . o

Copy to in-charge officer/Superintendent of R2  section in Head office for
information. ‘
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GOVlRNMENT OF TELANGANA
DEPARTMENT OF MINES & GEOLOGY
{PRESENT: SRI D. RONALD ROSE, 1AS, DIRECTOR Hyderabad}

PROCEEDING No:QL /eI 012300804 AN

Dated:30/05/2023

ORDER:! -

M/s Sri Sai Mines and Minerals filed an application for Quarry Lease for Feldspar,Quartz,
over an extent of 4.047 Ha in Sy.No 76 of chedurvalli Village, Veldanda Mandal,

NAGARKURNOOL District for period of 20 years on 08/05/2020.

The applicant submitted statutory documents viz, scrutinized Quarry Plan, Environmental

Clearance and Consent for Establishment.
SriSai

al, the quarry lease is hearby granted to M/s
Mines and Minerals as per Telangana State Minor Mineral Concession Rules (TSMMC),
f TSMMC Rules , 1966 and subsequent

1966 for a period of 20 years subject to adherence ¢
nment orders and executive instructions issued there upon from time to time.

After careful examintion of the propos

gover

The grantee shall execute the lease deed in Form “G” within Sixty Days from 30/05/2023.

D.RONALD ROSE, IAS
DIRECTOR

To
M/s Sri Sai Mines and Minerals

Copy to:
The Deputy Director of Mines & Geology,

HYDERABAD
The Asst.Director of Mines & Geology,

NAGARKURNOOL

+*+ This is a computer-generated document. No signature is required. ***

01~

@ Scanned with OKEN Scanner




Mines and Quarrig

. %\'.‘(‘
; 5 = M
Feldspar over

an ext Yo !
Vilage, Veldangy !-;(::ﬁgl |w - 5 I;Q':;WL Lesse for Quar, b
YEars- Quarry Leaga ar. Nagnrkurnocl D‘ﬁtrl.ct ;3:?6 of Chedurypag
Minerals., Rep,by ji-q Mg ooted - faygy, of M/-Or ? berlod of (30
deed executeqd - v 9-Partnar, S V,San 5.80 5 Mines zng
Work o T~ Issued - Re;:fc; Kumar - Quarry Legga
i ng,
1. Proceeding o,
Oirector o? Mine QL/NGWLOIHOOEO“ Date

S and Geo| !
Dated:03,06, 29
by it’s Mg.partn

2. Letter.No,N”, '
Minerals,, Rep, 23 " from M/s.Sri

Sal Mines
er; Sri V-Sanjeev K €5 and

7 Umar,
R e

extent of 4,047 Hects j ’
Nagarkurnool District for upalli Village, Veldanda Mandal,
03.06-2023 to 02-06-
p.by It's Mg.Partner: Sri

to the conditions Jaig in the grant orders of Director of

€ provisions in Mines and Minerals (Regulation and

Nd to the Rules made there under in general and subject

to the conditions In Form'g’ prescribed under TSMMC Rules, 1966 and other terms

and conditlons.

|
l The grantee should maintain all the records and accounts In the form
| prescribed by the Government. The lessee should submit the quarterly returns in
‘ Form 'C’ as prescribed under rule 28 (3) of TSMMC Rules 1966, so as to reach the
Assistant Director of Mines and Geology, Nagarkurnool and the Director of Mines
‘ and Geology, Hyderabad before 5% of succeeding quarter. The Lessee shall obtaln
dispatch permits from the Asst. Director of Mines & Geology, Nagarkurnool
‘ : regularly’ and transport the mineral along with valid Transit Forms and also follow
the conditions imposed in the grant order.

-,

P -3
iz~ Fo

Asst, D;mtobmédfunajralm&o%%‘ﬂ‘é\j,

Nagarhmgarkurnool

M/S SRI SAI MINES AND MINERLS.,
REP.BY 76 PROP: SRI V,SANTEEV KUMAR,
H.NO.9-32,,

GANDHI NAGAR,

| KALWAKURTHY VILLAGE & MANDAL,

| NAGARKURNOOL DISTRICT.

or / Deputy Director of Mines and Geology, Hyderabad

|
| To, -

] Copy submitted to the Direct
for favour of kind information. )

Copy submitted to the Controller, Indian Bureau of Mines,
\ kind information. -

\ Copy submitted to the Joint Director General Mines Safety,
| kind information. o
Copy.to the Joint Chlef Environmental
request to monitor compliance of TSPC
Copy to Tahsildar, Veldanda Mandal, Nagar

Hyderabad for favour of

Hyderabad for favour of

Engineer, T.S. pollution Control Board with 3

B conditions from time t.o time,
kurnool District for information.
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e TEI;ANG\ WS
== ANA STATE POL L1y 0y CONTRQL ]
L BOARD

HNo.63. 1910 AINAL OFFICL,
4 POLI20. TS Vol b, nig}f'cu\}qf,%m\]’“‘n
W o (] a .
agar, Begumpey, Hyderabad, Iffmn:ﬂ; ()Nztg‘; f%(:;;:ry e

E il: iopn
) mail: jc:.{.-zhyd-lspcb@tc]ungann.gav.in
-ONSENT ORDER - RED CATEGORY

No: 1075-MBN TS CB/z20 -
Order TBNR/TS PCB/ -]'IYDICFOIZDZ& 6"‘)
Date:25,04.2023

(Consent Order for Existing/New or g
. altered dj 1
under Section 25/26 f 15charge of sew,
amendments thercof, o;;'mzn\:gl::c (ll’ruvcnu'on & Conlroluicr “Sglllc::ug:;lc X;ﬂu%‘%wa”ci
. i an : . nc
Pollution) Act, 1981 and amendments lls:rz:otfundcr section 21 of Air (Prevention & Control of

( O] SE! is hcrcby gr‘mtcd ulld i u
N ) \H i er scclion 25/26 of the Watej revention & Control of
an(lilotllders mard’ c] Cr eUlldel 0 ! l i ( ‘; , c | : ’ |
th tor ntro OfPOHUUOD)A t 1981

M/s. Sri Sai Mines & Minerals,

(4.047 Ha. Mining of Quartz & Feldspar),
Sy.No.76, Chedurpally Village, Veldanda Mandal
Nagarkurnool District, ,

(Hereinafter refeiréd to as 'the Applicant') authorizing to operate the industrial plarit, to discharge

the f:fﬂuenls from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below: '

i) Outlets for discharge of effluents:

Outlet | Outlet Description |  Max Daily | Point of Disposal
__No. . Discharge i
1. | Domestic effluents | 1.0 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:
Chimnoy |  Description of Chimney ! Quantity of Emissions | Emissions
No. | __ . . i at peak flow standards
e el EEs

o sy

r ——
& e —————— .} 58 b ————

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thercund?r
and further subject to the terms and conditions incorporated in the schedule A, B enclosed to this

der.
’(I);is consent is valid for manufacture the following products along with quantitics_ci{ll)f. o
P g | oGy
DT Mnigorveds [ TosTA
; (Overanextentof4047Ha) -~ _ [ . . !
This comb;xed '(;fci’;;':;'r;;11sent & Hazardous Waste Authorizatjorshall be "{Li%%o:f“._, a Peﬁﬁd
ending with the 28.02.2028. ~ '\“ R A
i
. JOINT CHIET E:\'VIRON}@I-}
Encl: Schedules A, B. Ko
]&}s. Sri Sai Mines & Minerals,

(4.047 Ha. Mining of Quartz & Feldspar),
Sy.No.76, Chedurpally Village, Veldanda Mandal,

Nagarkurnool District. _
Email Id: technicalaec'«.cmail.com

Copy submitted to the Member Secretary, TSPCB, Board Offi
Copy to the Environmental Engineer, TSPCB, Regional Office,

Page 1 0of4

ce, Hyderabad for information
Hyderabad for information.
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0.1 Part, Block . ¢
? - C, Ward
» Begumpet, Hyderabad, Phgj]:;%‘{gw Country Club,

Email'jcce Zhy A4
. o d' y
tapcb@tclangana,go Jin

0 Ny E o -A l LGOIlk

rder No. 10‘75~MBNRITSPCBIZO '

0
-HYD/CFE
. ICFE/2023- £ Date:25.04.2023

NT T
T O‘R ESTABLISHMENT (CFE) - M/s. Srl Sai Mines

. Minin
Village, Veldanda Mandal, N g of Quartz & Feldspar), Sy.No.76, Chedurpally
» Nagarkurnool District - Consent for Establishment of

the Board under Secy
ection 25 of Water (Prevention and Control of Pollution) Act,

1974 and under Secti
tio : :
Issued —Re " n 21 of Air (Prevention and Control of Pollution) Act, 1981 -

Ref: 1. :
SEIAA, Environmental Clearance (EC) Order No. SIA/TG/MIN/273036/2022, ' 5

Date:17.02.2023.
2. Industry’s CFE applicati ived t |
¢ pplication received through TSOCMMS at TS i
. Office, Hydcrabad on 16.03.2023. i S
. TSP}:B, Re’gional Office, Hyderabad verificalion report dt.24.03.2023 and
received by Zonal Office, Hyderabad on 24.03.2023.
4,» CFE Commillee meeting held on 06.04.2023 at TSPCB, Zonal Office,
Hyderabad.

* % K

1. In the _reference 2" cited, an application was submitted to the Board seeking Consent for
Es:tabhshment (CFE) to camry out Quarry of Quartz & Feldspar over an extent of 4.047 Ha.
with production capacities as mentioned below, with a proposed project cost of Rs.50.00

Lakhs (In words Rupees Fifty Lakhs only).

G ——p—

Nanie of rhé Products/ Line aof Activity Capacu‘t); .
| Mining of Quariz ) 70,434 TPA.
: ~ Mining of Feldspar 70,434 TPA

!
| FOE—

(Over an extent of 4.047 Ha.)

2. As per the application, (he above activity is to be located at Sy.No.76, Chedurpally .""
Village, Veldanda Mandal, Nagarkurnool District.

3. The above site was inspected by the Environmental Engineer, T.S, Pollution Control Board.
Regional Office, Hyderabad on 21.03.2023 and found that the industry is surrounded by
East: Open Land; West: Open Land; North: Open Land; South: Open Land.

4, The Board, after careful scrutiny of the application, verification report of Regional Officer,
Hyderabad and recommendation by tlfe CFE Committee meeting leld on 06,04.2023 at
TSPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT
(CFE) to the industry, under Section 25 of Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the
rules made there under. This Order is issucd to manufacture the products mentioned at para
(1) only.

'A' and

5. This Consent Order gow issued is subject to the conditions mentioncd in Schedule

Schedule 'B'.

Page L of 5
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" . This order is jssued from pollut {
" are not considered. : o
are ) \ /,r%“i - \;_#\

jon control point of view ‘?nllk.%oq_h.,g gy,

S :
A ; B\ :
JOINT CHIEF EN\TIROQM%&L A

Encl: Schedules “A & B". EZ/F- S _‘x

To .

M/s. Sri Sai Mines & Minerals,

(4.047 Ha, Mining of Quartz & Feldspar),
8y.No.76, Chedurpally Village, Veldand_a Mandal,
Nagarkurnool District.

Email Id: technicalaee@pmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information,
Copy to the Environmental Engineer, TSPCB, Regional Office, Hyderabad for information and
necessary action. ' o

; (3 Scanned with OKEN Scanner .
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Ministry of £y COVernment of [

(!ssued%y tEg ‘g{é)tgrgir\:ti, Fores'tlggéac“mate Shange
. ronme

Authority(SEIAR], Taiambact Assessmant

The

SANJEEV KUMAR VAVILLA

9-32 GANDHINAGAR
MAHABOOBNAGAN D*}Q‘T-‘F'ylg*;UfisTO Hy SILLAGE AND MANDAL J

Subject: Grant of Environmantal Cl
earan I ivi
under the provision of ElA'Noliﬁggtl(c?r? %é%g-‘re‘e;g):rac:gﬁzzad Frejpet Aellhy

s

(]
S
(%=t -~
‘%" 2 Sir/Madam,
LI This is in reference ta icati i
O : your application for Environmental Clearance EC)
5§ | G S R s
: E dlear ance granted to the prOJe_Oi‘éﬁef‘asﬁf;}gelb\;;f' gie)d_[tﬂlvculars of the environmental
S 1. EC Identification No. ;"';-.' ;:5"'g}fﬁﬁ@z@oqwéﬁgws
2. File No, , ARSIATGININATA036/2022
3. Project Type A L-l:",.,l§lew 5 B
4. Category , ’ U N A
wv, oy e W08y R a2 L ot o
5. Project/Activity inclyding’ & e (@) Miningrofminerals
Schedule No, i . % RN .
6. Name of Project g f}%ﬁ?s‘érifSai,_Mihé and Minerals *
7. Name of Company/Organization SANJEEV KUMAR VAVILLA
TSN o etV
8. Location of Project ‘Telangana
9. TORDate N/A -

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Smt. Sunita M Bhagwat, IFS

. Member Secretary
Date: 1710212023 SEIAA « (Te]angana)

(Pro-Active and Responsive Facilitation p
and Virtuous Environmental Single-~

1}

Note: A valid environmental clearance shall be one that has EC _ident_iﬁcau:on ,
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computsr generated cover page.
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PROCEEDINGS o THGOVERNMEN

E D
(PRESENT. 5p e ROSEES AND GEOLOGY.. HYDERABAD

IAS, DERECTOR(FAC)]

Dated: 06/06/2023

Or Quartz & fe

Quarry Legs
age,Veld i ldspar over an extent of 4,047H3,
Veldanda Mandal, Nagarky

: rnool District-Granted in favour of
s Minerals- Grant orders Withdrawn- Orders issued,
P
¥y :
P

Quarry Plan along with EC,CFE and CFO
uartz and Feldspar over an extent of 9.00 Ha in Sy.No.76 of
Chedurupally Village, Veldand 4 -

16€, urnoolas per Rule 12(5)( C ) of TMMC
Rules, 1966 duly rejecting the Quarry Lease application of Sri.C.Shashi Kumar vide Procs.No,
12583/R2-3/2021-4, dt.25.01.2022.5ubseque

' . ntly M/s. Sri Sai Mines & Minerals has been
Issued revised SQP Notice/Lol for the reduced extent of 4.047 Ha., on 31.03.2022.

Consequent to submission of Statutory Clearances like Scrutinised Quarry Plan
along with Environment Clearance, CFE and CFO, M/s. Sri Sai Mines & Minerals has been
granted Quarry Lease in the subject area. Accordingly, the grantee executed the Quarry
Lease deed with ‘the Asst.Director of Mines and Geology, Nagarkurnool vide
Pocs.No.1929/QL/2016, dt.03.06.2023.

As the matter stood thus, it has come to notice that Sri.C.Shashikumar filed Writ
Petition No. 26300 of 2022 challenging the inaction of the Govt, (2nd respondent) for grant
of interim orders in the statutory revision filed by them against the orders of the Director of

Mines and Geology ( 3™ respondent) dt.25.01.2022 issued vide D.Dis.Procs.No.12583/R2-
3/2021-4. The Hon'ble High Court of Telangana while disposing the said Writ Petition vide its

order dt.21.06.2022, directed the 2nd respondent ( Government) to dispose the Revision
Petition within period of (6) weeks from the date of receipt of copy of the order and directed

the 3" respondent(Director of Mines and Geology) not to take further steps to grant quarry
lease in favour of third parties til| the disposal of Revision Petition.

In view of the above and in compliance of the Hon'ble High Court orders

- dt.21.06.2022 passed in'W.P.No. 26300 of 2022, the grant orders issued to M/s. Sri Sai Mines

& Minerals vide reference 2™ cited is here by withdrawn treating it asand void as it is issued

(& scanned with OKEN Scanner
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File No.DMG/(3012021-DMG

ln?der mistake of fact. Further the consequentia| Cxecution orders of the Asst.Director of
Mines and Geology, Nagarkurnool issued vide Procs.No. 1929/QL/2016. dt.03.06,2023 also
becomes infructuous.

D Ronald Rosa

Director(fac)
To, -
M/s sri 5aj Mines & Minerals,
€p. by its Prop: Sriv. Sanjeev Kumar
R/o 9-32, Gandhi Nagar, Kalwakurthy Village and Mandal,Nagarkurnool District,
Copy tc;tthe Asst.Director of Mines and Geology, Nagarkurnoo| for taking necessary action in
€ matter, i
Copy to the DDM&G, Hyderabad for information ang necessary action,
Copy to T Section for Necessary action,
1by D Ronald Rose

08-06-2023 18:57:08
n: Approved

(& Scanned with OKEN Scanner
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NGT Cases/Most Urgent

GOVERNMENT OF TELANGANA
COLLECTORATE::NAGARKURNOOL

Lr.No.D1 /355/%025 Datc:af) .07.2025

From To
Sri Badhavath Santhosh., LA.S., AAhe Tahsildar, '
Veldanda Mandal. '

Collector & Dist. Magistrate,
Nagarkurnool.

Sir,
Chennai - Nagarkurnool District —

Sub:- National Green Tribunal -
Cheruvu, Chedurpally Village

Veldanda Mandal - Tirupathi
. Application No. 22 of 2025 (S2) ~ Filed by Sri Vadthyavath Munya

and another against the Dist Collector, Nagarkurnool and (5)
others — Request to file reply along with supporting documents —

Report Called for - Reg.

Registrar, National Green Tribunal sitting

Ref:- Notice received from the
25 received on 03.03.2025.

at Chennali, dt.24.02.20

dekkkER

our attention to the reference cited an
ai has informed that

I invite ¥y d it is inform that
National Green Tribunal sitting at Chenn
Sri.Vadthyava a application before the

Green Tribunal at Chennai vide Application No. 22 of 2025 (S2)
Mines & Minarals as Violation

Registrar of
th Munya and another have filed

National

stating that the respondent (6) i.e., M/s Sri Sai
of the conditions stipulated in the environmental clearance and encroached the

water body for the operation of Quarry and directed to appear before the
Tribunal and to file reply along with supporting documents, if any.

are directed to ins ect the Tirupathi Cheruvu ituated at
you are P P d};: %ﬂ; fej
bmit the[field enquiry report to

submition to the National | -

s2).

Therefore,
Chedurpally Village of Veldanda Mandal and su

this office immediately within (3) days -for onward

Green Tribunal Chennai, in application No. 22 of 2025 (

0

Encl: As abov¢ o
. @wmlw
Disgetch Clerk
Coliectrate, Nagarkurnooi

C

—

(E scanned with OKEN Scanner
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o MOVERNMAR TR e EYUQE‘-_K
TAHST D Ol?lal M TELANGANA A

VELDANIA MANDA,

“" No.A/ 1048/2025 33

DU o i
. o ()2.03‘2025
To-
Sri B.Kartheek
Tahsildar,
Veldanda Mandal.

Kumar, '

he Distrie Collectoy
Nagarkurngo) District,
Sir,

National Green Trimg = Raquiece
fibunal - NagarkurnosT Disticr—mm—
Mandal ; agarkurnool District < Velin
Checi::p,lll , \S:;Cdmpﬂ"y Village - iry g Z;lgﬂt:ziu
Sri Vadthyavatis . PPiCation No.22 of 2025 (o) pa i |
Collsptor ‘32‘?:1]:1 Mml‘}’a and another againgt Disu-i(i -
ur 8
| *Sg})_l'gl_tlg’glu ]§eg, nool and (05) others — Report called for -
1. District Collector, Nagariarmos LrNo 51758575555
arkurnool Lr.
dated: 09.07.2025.  ° o e S

g. ’r{}listliﬁé:e Lr.No.A/1048/2025 dated: 10.07.2025,
-+ Mandal Surveyor & Mandal Girdhavar, Veld
dated: 01.08.2025. HER oot
4. Deputy Executive Engincer, Irrigation Sub-division-4,

Kalwakurthy report dated: 15.07.2025 received on
dated: 02.08.2025

*hK

I invite kind attention to the reference 1% cited, wherein the District

Collector, Nagarkurnool while informing that Sri Vadthyavath Munya and

another have. filed an application before the National Green Tribunal at

Chennai vide Application No.22 of 2025 (S2) stating that the respondent (6) i.e.

& M/s Sri Sai Mines & Minerals has violated the conditions stipulated in the
environmental clearance and encroached the water body for the operation of

Quarry. Hence he has directed to inspect Tirupathi Cheruvu situated at
Cherdurpally Village of Veldanda Mandal and submit detailed field enquiry

report within (03) days for onward submission to the National Green Tribunal,

Chennal.

In this regard the matter has been got enquired through Mandal
Girdhavar & Mandal Surveyor, Veldanda Mandal and on verification of
Revenue Records, it is submitted that the land in Sy.No.76 total‘extent
Ac.39.31 gts situated at Chedurpally Village of Veldanda Mandal is classified as

Sarkari out of which the land to an extent of Ac.(10.39) gts is Government

3 b o d
4.047 Hects (Ac.10-00 gts) was sanctioned in favour of M/s Sri Sai Mines an

Rep by its Mg Partner Sri V.Sanjeev Kumar vide Asst. Director(Mines

Minerals, ated: 03.06.2023

& Geology) Nagarkurnool Proc.No. 1929/Quarry Lease/2016 d

] of
a i ‘ f assignees
d the remaining extent as recorded in the names O g
n W

Chedurpally Village of Veldanda Mandal.

(% Scanned with OKEN Scanner
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4

No.69
. ted 1M Sy-
» e B g : . Cheruvu is locd
Further it is submitted that Tirupath Chet ab? in Revenuc

Tt Tal

total extent Ac.(34.12) gts and recorded as “Shilkham ChedUrPa“y
: ed at

Records which is adjacent to the subject land Sy-N”-76 S”'w"wd

Village of Veldanda Mandal. -
b-division-4, Kalwal{urthy

The Deputy Executive Engincer, Irrigation Su
No.69

vide reference 4t cited inspected Tirupathi Cheruvui located in SY-
situated at Chedurpally Village and submitted that the applicant boundary

co-ordinates are “more than SOM from Water body and hence Quarry arca

located in Sy.No.76 does not come under FTL & Buffer Zone. .

This is submitted for favour of kind information.

Tahsild?ar
Veldanda Mandal

Copy submitted to the Revenue Divisional Officer, Kalwakurthy for favour of
kind information.

(3¢ Scanned with OKEN Scanner
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GOVERNMENT OF TELANGANA
IRRIGATION AND C.A.D, DEPARTMENT

To
Sri.G.Narendar Reddy B.E The Tahasildar '
Dy. Ex_ecutive Engineer Veldanda Mandal'
& Irrigation Sub Division-4, Kalwakurthy, NagarkurnoolDist’.
O St |
J N S g ag
) 'f&:qh” 0_DYEE/IRSD-4/KLKY/ -2 DL 1S —07 /2025
¥ x
. Sub: National Green Tribunal Nagarkumool District - Veldanda Mandal Chedurpally Village
Tirupathi Cheruvu, Chedurpally Village Application No.22 of 2025 (52) filed by Sri

Vadthyavath Munya and another against District Collector, Nagarkurnool and (05) others
3 Request to fix FTL of Tiruapthi Cheruvu situated at Chedurpally Village, Veldanda Mandal :
o - Regarding.

Ref:- 1) District Collector, Nagarkurnoollr.No.D1/355/2025, dated: 09.07.2025,
2) Tahasildar, Veldanda Mandal Lr.No.A/1048/2025, Dt:10.07.2025.
3) Amendment to Additional Guidelines for processing Mining project by the SEIAA &
SEAC, Telangana. Vide F.No.4/TSPCB/EC/SEIAA/General/2015, Dt;:11.06.2025

ESEEE LS 23

With reference to the 15& 2™ cited above, 1 here with submitting the Joint inspection
report in respect of Tirupati cheruvu situated at chedurvally village, veldanda mandal,
Nagarkumool Dist. The applicant boundary Co-ordinates are more than 50m from the water body
as per vide reference 3@ cited.  Hence, Quarry area located in Sy.No.76 does not come under

FTL & Buffer Zone,~ ]

Yours faithfully '

2]

Co .
Deputy Executive Engineer
Irrigation Sub division-4,Kalwakurthy

(E: Scanned with OKEN Scanner
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Date of Inspection: {¢.-0+2.02- 5

| & CAD = Dept = Joint Inspection of Thirupathl Cheruvu (Pedda Cheruvu as per village
map) sltuated In chedurvally (vg), Veldanda (M), Nagarkurnool Dist ~Regarding NGT

application No,22 of 2025(52)- Report submitted-Reg.

Ref: 1. Collectorate ~ Nagarkurnool vide Lr No. D1/355/2025, Dt:12.03.2025.
2. Notlce Recelved from the Replstrar, Natlonal Green T rIbunal Sitting at Chennal,

Date:24.02,2025 Recelved on 03,03,2025.
3, F.NoA/T! SPCB/ECISEIM/GQI\crai/2015, Dt:11.06,2020.
4. Lr.No. DEE/ISDd/KLK\'/BPN, Dt:20,03.2025.

TITIL

With reference to the subject cited above, we have Jointly inspected the site

on dt: 4--07-202%situated at Chedurvally village,Veldanda Mandal, Nagarkurnool District.

the following observations were made:

During the inspection,
Geo Id: 786110167258 and

1. As per ground Inspection the Tank Thirupathi cheruvu having

UID: 70831900601401.

2. Accordingly during joint inspection, Lease area Demarcated with respect to the tank. ' .
1 '

fiset distance of the quarry lease area Is

3, The Tank situated In Survey number 69, the 0

measured and mark;d on the location sketch map is enclosed (Map-1).

d on village map is also enclosed (Map-2).

4. The Location sketch duly superimpose

survey it is seen that the tank fed by water from the higher

5. After conducting the field
us weir is also existing.

contours through the feeder channel into the tank and surp!

6. As per village map the Pedda cheruvu is situated in survey number 69, in new Record of

Rights(ROR) of chedurvally village the tank extent of 34Ac-12Guntas mentioned as

shikam Talab.
] Lt
Assistant Execﬂt .ve Ergineer Mandal Surveyor, '
Irrlgation Sectlon,Veldanda Veldanda
N i Tahsild
Deputy Executive Engineer, ‘ ahsildar,
Veldanda

Irrg 5ub-Divlslon-4,Kalwakurthy

L3
1]

@ Scanned with OKEN Scanner

(¥ Scanned with OKEN Scanner




ON SKETCH SY. NO. 76 53! IEHEDURVA
. 76. LLI VILLA
LDANDA MANDAL, NAGAR KURNOOL DIST. =

INDEX Y
[exisTinGg BUnD | 3244 | --@;
L

610 CORDOATES FOS APPUCANT BOUNDARY

A | IECR0SH | BWHESTE
= B ) ISONRST | BEEIAE
mvwmnna!uml
1 78 FOMTS | WATITLGE (H]_|_LONGTUE ¢ | 15500 | TENSHL
—_— 51| wonan | R D | 153550 | LSO
2 154 ATH TEXREE
T na | TrsaaT f | 15K | TENEUE

S

S 1FAaMN | TSR
55 1T IO | TSXASIET
s | 16T ECH THOET

75

N, 4 _&"r‘ 3 T
& e e Ergineer IRCAD
gt 3y Loewgn 83,4
T o v
-
]

(B Scanried with OKEN Scan

(% Scanned with OKEN Scanner




s

Minlstey of Kay

¢ NoATISPCBECISEIAA/Genaral2015.

AMENDMENT ‘10 ADDITIO
MINING PROJECTS BY

State nglim&”n}lﬁ - .

elanpang Stnte dAA)
f;“%ml_;mmmmu
X Lenment, L& Gl
e A st st Smhona, T

NGT Cases/Most Urgent

42

s
Ore [

inde Change

DU11L062020,

L GUIDKLINES FOR PROGESSING

During the meeting held on 11.06.2029,

Telnangana;

» The minimum distance (nerinl distance - a8 crow flics) from the bouadary of mine leaso

area should be as follows:
o Nearcst human habitation
o Nearcstwater body

o Reserve Forest

»
TEMBER
SEAC, TS.

(ol

TILE SEIAA & SEAC, LELANGANA

ater due dellberntions the followlng anondments
to the additional puidelines are declded for consldering mintng projecis by SEIAA,

+ 200 s,
: 50 mts.
+ 50 mts.
A AV o’}/D ’ .
A% < ?,,
B CHAIRMAN
2&“3’% SEAC, TS.
el
65 CHAIRM:\‘;\, 4
iy SETAA, TS, ,
,TS.
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